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THE ANDAMAN AND NICOBAR ISLANDS
MONEY LENDEQS AEGUIATION, 1955

No.2 of 1956

Promul jated by the Fresident in the Sevénth
Y-ar of +h- Re~ublic of India,

A Re ulatjen to r»_ulat. an® control the transactions
of money-londin: in th~ Andaman and Nicobar Islands.

L " i
In ex-rcis> of +h» ncwers conferrod by ~lausa(2)

of articl-: 213 of the constitution, thn Pr-sidont is
pl2ased to ~romul;ate the followin Rojulation madg

by bhim:—

CHAPTER 1
PRELIMINARY

t titl> c3-(1) This Re ulation may b» called the Andaman anc .

, Anc comm % 4
ne;;,c i Nicobar Islands Moneoy-lendoars 3e:ulation, 1955.

5
(2) It =xtonds to th~ whol: of the Andaman and

Nicobar Islan's.
(3) It shall como into force on suchldate as the
Chiof Commissioner may, by notification in the

@fficial Gazotte, annoint.

initions., 7 In this 8> ulation, unless the context otherwis

roouiros, —

of 1049, (a) "hank® meins a baniq; company as defined
in thce Bandn, €omrani-s Act, 1949 4[5hd
includes the Stato Bank of India constitu-
of 1955. | tacd undar tha Stat2 Bank of Indi= Act,195§7
(v} *Chiof Commissionor' means th- Chiof Commi-
ssicnar of the Andaman and Nicobir Islands;

(c) 'Comnany ' means a commany as defined in *th-
7 of 1913 Indian Comranics Act, 1913, an includes ar
comnany forme? and r-_istored outside Indi-

of 1912 (d) 'Co-onrrative sncioty' mrans a co—orerativ
society ro istorad un’sr tha Co-oncrative
Socictios Act, 1912, or under any cther la
for the time boin, in forc2 in any State f
tho ro istration of co-orcrative societies



(v)
(vi)
1038,
(vii)
(viii)
1881
(ix)

. {gﬂh:
of 1925

3
2n ~'vancce mada to a subscriber to, or a denositor,
in. a Provident Fund from the amount standing to

his cr~dit in the Fund in accordance with rulos
ef th> fund, -

a lean tr, or tw an insurancs company =2s dafine:d

»

in te Insuranc: Act, 1938:

3 lJan te, or bv 3 hank; * A

an ‘acvanco macde cn the basis of a ne,rtiable
instrument as define’ in th: Nasotiable Instru-
ments Act, 1881, other than 2 ~romissory note;

A mera sianly of ~oode on cradit which 18 not
accomranied by a bend bearin; intarest oxocutod!
in resnect of the supmly of such joors on crodit;
(3) 'morev-lendor' mo~ns a norson other than 3

kank-

whe-c-rris on ths rusid-.ss of moncy-lending in
the Isian.s, or .

who h2s a place of svel husiness in tre lelands,
and includes 2 nawn-broker;

(:) 'mency-lendin:, husiness' or 'businass cof
money-londin ' mo-ns the business of advencing
lecans eithor solely or in common with any cthe

usinnses

(1) *~awn-brokar' means 2 ~crson who carrioes on

th~ husin>ss of takin-, joods anc chattels
in —~2wn Tor a loan:

{(m) *pAwmor! me~ne a rorson cdelivering an article
tfor =awn tn a ~awn-hroker ;

(h) ‘2 cscribo? moans oroscribed by=euloes made
bv the Chiaf Commissioner under this dejulati

(0) **rincipal' in ralatirn to a lecan means tho
anoun. 2ctually lent te the debtor:

(») ' ~revidont Fund' means 2 Providazant Fund as
d.finz¢ in th~ Provident Funds Act, 1929, an
includss a Government Provident Fund and a
Railway Providont Fund ag dofined in that Ac

"™



